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SIXTY-1lIIRD REPORT 
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Adopted on 19-8-83 

I, the CbairmIo of the Committee on Private Memben' Bills aDd ~u
tioas, haviDg been authorised by the Committee to presc:Dt the Report 00 their 
bobaIf. prcICIIt this Sixty-third Report. 

2. The Committee met on 16 August, 1983 for-
I. ADocatioo of time, under rule 294( I ) (e) of the Rules of Procedure to 

the ReIolutioas at item Nos. 3 and 4 set down in the Ust of 
Bu6iDcss for Friday, 19 August, 1983. 

IL Reconsideration of classificatioo c-A the Constitution (Amendment) 
Bill, 1983 (A~nt of anicl~ 19, etc.) by SIbri H'traW R. 
Parmar. 

A 1locGliorr of time to Raolulions 

3. The Committee recommend the allocation of time as follows:-

(1) Resolution by Shri Manohar La) Saini regard- 2 hours 
ing clcctions in Assam. 

(2) Resolution by Sbri Indrajit Gupta regarding 2 hours 
nationalisation of jute industry. 

Reconsideration of t~ ClIJssti/ication of a 8iJl 

4. The Committee then considered the rcqueGt of Shri Hirala1 R. Parmar 
to reconsider their earlier recommendation ~ving category 'B' vide (Fifty-ninth 
Report) to his Bill, namely, the Consti:ution (Amendment) Bill, 1983 (Amend-
ment of article 19, etc.) and place it in category 'A'. 
~~ ... 

5. On ~on. the Committee did not see any justification for 
aJ~ring the original categorisation of the Bill. 

Recommendtltions 

6. ~e Committee recommend that the allocation OIf time to resolutions, 8, 
shown m paragraph 3 above, be agreed to by the House. 
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